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Government of Jammu ;~nd Kashmir 

Dep11rtment of Law, justice and Pad\:une.ntary Affairs. 
(Power Section) Civil Secretariat, 

Sdn11g:u. 

NotificQtion 
Srinagar, the 25th of October, :1018 

SRO 4 e,Lt .· In e1(ercisc of power$ conferred by ,ub section (1) of section 12 of 
the Code of Criminal Procedure, Sam vat, 1989, the Government hereby appoint Shri Kul 
Shushan Khafurill (KAS) Auist:utt Commiuioner (Revenue) Samba to be the Executive 
Magistrate of the fiut class who shall exercise a lithe powers of an Executive Magistrate 
of the first class within the territonal jurisdiction of District Samb<J. 

The Government further in exercise of the power' conferred by sub-s.ection (2) 
of section 10 of the said Code appoint the aforesaid Executive Magistrate u Additional 
District M:~gistrate, within the territorial jurisdiction of Disttict Samba and shall have 
all the powers of District Mllgistrate under the said Code, 

By order of the Government ofJammu and Kashmir. 

Sd/· 
(Abdul Majid Bhat) 

Secretary to Govern:nent. 

NO: LD (P) 20o7/Samba 

Copy to the:· 

r. Commissioner/Secretary to Government, Revenue Department. 

:z.. Divisional Commissioner, Jammu. 

3· Registrar General,J&K High Court, Srinagar. 

4· District Magistrate, Samba. This is with reference to hi5 letter No. 

DMS/JC/18·19/Mug.Power/1313 dated 19•1o"4o1S 

5· General Manager, Government Preu, Srinagar for publlc::ation in 4n extra 

ordinary issue of the Governmen~ Gazette. 

6. SRO Section, Department of LJ&. PA (w.J.s.c). 


